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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, NEW DELHI 

(In O.A. No. 168 of 2024) 

 

Kapil Dev & ors.   ……………………..    Applicants 

vs.  

State of Punjab & ors.     ……………………….Respondents  

Rejoinder by the Applicants against major loopholes in “Tree Preservation 

Policy for Non-Forest Government and Public Land – 2024” policy framed by Department of 

Forest Wild Preservation, Government of Punjab.   

 

Hon’ble sir,  

Respectfully showeth,  

The petitioners humbly submit as under:  

1. That in continuation to our submission vide affidavit dated 14-11-2024 

and 04-04-2024, it is further humbly submitted that there are major 

loopholes in the “Tree Preservation Policy for Non-Forest Government and Public 

Land – 2024 policy framed by Department of Forest Wild Preservation, Government of 

Punjab” as under: 

 

i. The policy is incomplete vis a viz orders dated 08-08-2029 of this 

Hon’ble Tribunal in O.A. No. 346 of 2029 read along with orders 

dated 26-11-2019 in M.A. 229 of 2019 (Running page no. 42 to 
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44) as the orders have not been incorporated except enumeration 

of trees by the respective departments.  

ii. There is no provision pertaining to prevailing Environmental Laws 

for action to be taken against the culprits/offenders involved in 

illegal felling/pruning/pollarding of trees.  

iii. There are no sections mentioned in the impugned policy under 

which the authorities will take action against the culprits 

including Public Servants involved in such illegal acts. 

iv. There is no mention of any type of penalty for illicit 

felling/axing/pruning/pollarding in the impugned policy.  

v. In the name of Agro-forestry, this Policy is giving free hand to 

Village Panchayats for felling of existing trees from Panchayat 

Lands which will result into felling of native well grown trees 

under the shadow of this policy. 

vi. That there is no time duration mentioned in the policy to take 

action against the culprits/offenders involved in illicit 

felling/pruning/Pollarding of the trees standing on Non-Forest 

Public Land.  

vii. The Clause 3.2 of this policy is in contravention of Clause No. 

4.11 of the policy itself.  

viii. That there is no provision regarding action against the concerned 

Committee, if the committee fails to take cognizance of the 

complaint pertaining to illicit felling of trees by any private person 

or Government Authority, the action against the committee. 
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ix. That in clause 4.7 of the policy, the time given to District Forest 

Office for assessment of value of tree is only 24 hours of receipt of 

reference from the Head of concerned department which is very 

less. 

x. That for felling of trees standing within Urban Areas of any 

district, there should be provision of inviting objections from 

Public by publishing Public Notice in at-least two popular 

newspapers, one in Punjabi and other in English whereas no 

such provision is given in the policy.     

   

2. That it is well known fact that the provisions of BNS 2023 (earlier IPC 

1860) can be enforced upon any person involved in damage to Public 

Property but despite numerous complaints filed by Public and/or Local 

Bodies departments, there is no registration of FIR by police 

department. Further, the committee formulated in O.A. 200 of 2023 

pointed out in its report that the only remedy available with the 

complaints/departments is to lodge a police complaint and same 

remedy has been made available to the complainants in this impugned 

policy (kindly refer to page no. 5 of main petition).  

 

3. That the applicants filed a complaint with the members of committee at 

district level against felling of two well grown trees by owner/s of 114-

D, BRS Nagar, Ludhiana on 01-04-2025 but the concerned committee 

failed in taking action against the culprits, thus there must be any 

provision under Environmental laws to take action against the 
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concerned committee along with the offenders too. The copy of 

complaint dated 01-04-2025 filed by the Applicants with the concerned 

Committee/department is produced herewith as Annexure P-9.  

PRAYER:  

Keeping in view of the above produced facts, it is clear that there are 

major loopholes in the impugned policy and it is mere an eye wash vis a 

viz. environmental laws in India as there is no provision related to 

damage to Environment in the impugned policy for moving Hon’ble NGT 

against illegal axing of trees by offenders whereas, trees plays major 

role in protection of Environment including global warming as well as 

effective recharge of groundwater table. The Applicants humbly prays 

this Hon’ble Tribunal to issue directions to the State of Punjab to 

remove all the defects from the impugned Policy for safety/protection of 

trees in true spirit standing on Public Places in Punjab.   

 

 

Date: 12-05-2025      Kapil Dev 

Place: Ludhiana         (Applicant No. 1)     
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